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IGH COURT OF CHHATTISGARH, BILASPUR

Endorsement

EndtNo. __5 QQ@ /Rules/2024 Bilaspur, dated _D R () Oﬁ/ﬁ_—g

Copy of Chhattisgarh Gazetre dated 01/04/2024 relates tc amendment in the Chhattisgarh Judicial Officers

(Confidential Rolls) Regulations, 2015 be forwarded to -
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Joint Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

Private Secretary to Hon'ble Mr. Justice Goutam Bhaduri, High Court of Chhattisgark, Bilaspor for information of
his Lordship.

Private Secretary to Hon'ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon'ble Mr. Justice Sanjay 5. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon'ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. ’

Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hen’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bitaspur for information of
her Ladyship.

Private Secretary to Hon'ble Mr Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon'ble Mr. Justice Naresh Kurnar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. |

Private Secretary to Hen’ble Mr Justice Deepak Kumar Tiwar, High Court of Chhatdsgarh, Bilaspur for
information of his Lordship. )
Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Couxt of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary te Hon'ble Mr Justice Rakesh Mohan Pandey, High Coust of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon'ble Mr. Justice Sanjay Kumar Jaiswal, Eigh Court of Chhattisgath, Bilaspur for
information of his Lordship.

Private Secretary to How'ble Mr Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon'ble Mr Justice Arvind Kumar Verma, High Court of Chhattsgarh, Bilaspur for
information of his Lordship.

Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur,
for information.

The Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Maniralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhatdsgarh).

The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin Bastar
at Dantewara/ Janjgir-Champa/ Dhamtar¥/ Korba/ Mahasamund/ Kabirdham{Kawardha)/ Uttar Bastar {(Kanker}
/Koriya (Batkunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at’ Ambikapur/ Baloda-Bazar/

Mingeli/ Bairampur at Ramannjgan; for information.

The Principal Judge/Judge, Family Couri, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigérhl Raipwr/ Rajnandgaon/
Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Remeatara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/

Dantewada for information.

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.
The President, Chhattisgarh State Industrial Court, Near Ghadi Chowlk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.
Regisoar Ministerial {(S&A Cell/ C.S.J.A) High Court of Chhattiggarh, Bilaspur for information.
All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.
Additional Registar (Judicial/ D.E.&E/ HOLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.
Officer on Special Duty-curn-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.
All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.
Member Secretary, Chhartisgarh State Legal Services Authority, Old Kigh Court Building, Bilaspur for
information.
All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.
Library, High Court of Chhattisgarh, Bilaspur for information.
Court Manager, High Court of Chhattisgash, Bilaspur for information.
In-Charge, NiC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the
official web-site of this High Court.
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HIGH COURT OF CHHATTISGARH, BILASPUR
Bilaspur, the 22nd March 2024
NOTIFICATION

No. 4974/Rules/2024.- In exercise of the powers conferred under Articles 227, 233, 234 and 235 of the
Constitution of India the High Court of Chhattisgarh hereby makes the following amendments in the
Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015, which shall come intc force with
immediate effect :-

AMENDMENTS

1. Before proviso to Regulaton 10(2), following shall be inserted i-

«10¢1.1) Prior to placing the representations before the High Court
for consideration, the representations be initially placed before the
concerned Portfolic Judge for comments and thereafter, the
representations along with the comments of the concerned Portfolio
Judge, if so received, be placed before the concerned Comminee for
finalization.”™

5. Thal the following shail be inserted on the 0p of every page of the A.C.R.
Proforma appended o the Regulation, 2015 :-

“«Name of the Judicial Officer :
ACR for the period : »

L

. In boitom of the every page of Part-I & II of A.C.R. Proforma “Signature and
seal of the Judicial Officer” and In bottom of the every page of Part-TIF & FV of
A.C.R. Proforma “Signature and seal of the Reportng Authority” shall be
added.

4. in Sl No. 06 of Part-B of Part-111 of A.C.R Proforma, the word “Apprising” be
repiaced with the word “Appraising”.

5. In Sl. No. 05 of Part-IV of the A.C.R. Proforma, under grading afrer the words
“'(Oucstandi'ng/Very Good/Good/Average/Below Average}”, the letters “(—A/wB/—
C/AD/-E)” shall be suffixed respectively.
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Afrer 8l. No. 4.C of Schedule-I, S1. No. 4.D shall be inserted as under :
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14.D | Regiszrar,  {Judge, ! Portfolio JudgeiChiefJustice 5
: | Commercial Commercial 1tof Distt. Raipur

i ‘Court ACourt (District; l

i ; { Level), Raipur l ! __J’

1
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_In Sl No.8, under column "Officer" the words " Judicial Officers posted at

Governor House" shall be replaced with the words “Legal Advisor,
Governor’s Secretariat”. '

After S1. No. 8 of Schedule-], Sl. No. 8.A shali be inserted as under .

8.A Law Officer, Legal Advisorn "Portfulio Judge Chief Justice
‘Governor’s  Governor’s of Disit. Raipur
. Secretariat, 1S ecretariat,

in SL No. 2 & 4, Under column ‘Reporting Authority’ & ‘Reviewing Authority’, the

words “Chairman, State Judicial Academy” may be replaced with the words
«Chairman of the Committee to monitor the functioning of Chhattisgarh State

Judicial Academy”.

In St Na. 3, Under column ‘Officer’, befare the word ‘and Registrar (Judicial)’

the words ", Registrar (S & A}" shall be added.

In S1. No. 4.C, Under column ‘Reporting Authority’, the words “Portfolio Judge”
shall be replaced with the words “Portfolio Judge of Distt. Raipur”.

In S1. No. 12, Under column *“Officer’, the words # yudicial Officers posted on
deputation in District Consumer Forum” shall be replaced with the words
« Judicial Officers posted on deputation in C.G. State Consumer Disputes
Redressal Commission/District Consumer Commission”.

In Sl No. 18, Under column ‘Officer’, the pumber “16” shall be replaced with the
number “177.

By order of Hon'ble the High Court
Sd/-

{Balram Prasad Verma)
I/c Registrar General.
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